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O R D E R 

 
13.09.2019   - While the matter was taken up for further hearing of learned 

counsel for appellant in rejoinder it emerged that in regard to a vital issue i.e. 

the lodgement of share transfers certificates in terms of Section 111A of 

Companies Act, 1956, serious dispute has been raised by the Respondents.  

While confronting learned counsel for the Appellant with the record, he was 

unable to point out or locate the proof of posting in regard to lodgement of share 

transfer certificates.  At this stage he submitted that some part of the record 

including the proof of posting which formed part of the record of the Tribunal 

unfortunately has not been placed on the record of this Appellate Tribunal.  He 

sought leave to place on record additional documents.  In the given 

circumstances he is permitted to file additional documents which were part of 

the record of the Tribunal.  The same be done within two weeks with advance 

copy provided to learned counsel for Respondents.  

2. List the appeal for further hearing on 1st October, 2019. 
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